RC/ARC No.113/2019
Rajiv Aneja VS, Nand Kishore Verma

(Throuyh ¥/C Lir co-Webex)

09.07,2C20
A% 12,00 Noon %o 1205 P
Presert” &h Aridoman SnghCleemu, Ld. Tranap Jucga,

Sh. Ghan Shyam Shaima, 1d Froxy Ceunsel for Sh Hajlv

Kirnar Yerma for the oetiticrie”.
64 Asnok Aqand, Ld. counsel for the respondertno 1.
Nonc *or resaondant nc.2.
it is submitted by tre Ld. Cour ee! for reepondent no.1 1hat

he has flcd rejoinder alongwrin an appicaten o0 0507.2020

15elf, Time 15 sought by the petitioner 1o i renly and argae 0N
the pending apphcat on. Same is rot opposed.

Last opporunity granted

Re listec for arguinems cn the pendng acplication on
78.08.2020. Repy. if any, be fled in the meznwhile on Court's E-
ma’| with advarce copy tc ine petlione”. A scanned copy of
arder-sheet b2 sent 10 the Coordinaior of Computer Rranch for
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(RAJINDER KUMAR)
sCJ<cum-< ¢
(=)

uploading it on the webs'te, as per procedure. |
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Scanned with CamScanner



RC/ARC N0.100/2019
Shatl P. Singh VS. Man Mohan Singh

(Through V/C Cisco-Webex)

05.07 2026
24115 P 40 0729 PIA

Frpnee” | oh. Aridznan Singh Cheema, Ld. [reince Judge.

INone for the petiuonsr.

Sk, Tiak Sznchu, Ld Counsel for the respondent.

There zre coramn clerifications in this case as to what are
the effexts of the witndrawel of the previous petilion,

4% this stage, Ld. Counscl states that the respondent got
expired on 19.06.2020

The petitioner is at liberty to file appropriate application in
this regard.

Be listed for further procesdings on 14.09.2020. A
ccanned copy of order sheet be sent to the Cowdinater of

Computer Zranch for uplowding it on the website, as per

procecure. L r
k L _,.._.r'

I
(RAJINDER KUMAR)
SCJ-cum-RC (West), THC
Delhi: 09.07.2020

Scanned with CamScanner



RC/ARC No.151/2018
Ashck Kumar Puri  VS. Satish Ahuja

(Thraugh V/C Cisco-Webex)

09.07.2020
At 01:05 PM to 01:10 PM

Sh. Aridaman Singh Cheemna, Ld. Truinse Jucge.

Present :
MNone [or the petitioner.

Sh Nitin Sharms, Ld. Cuunsel for the respondent.

Vide scparate order of even date, the application serking

lpuve to dofend filed by the respondent is dismissed and the eviction

petition fi'ed by the putitioner IS allowed
The petitioner 15 found entitled to recover the possession of the

premises in question
In the f4cts and circumstances of Lthe case, there ghall be no

order as to cosis.
In view of the provisions of sub-section (7) of section 14 of Act

56 of 1958 this order tor recovery of possession of premises shall not be

exccuted befors Ihe expiration of a period of six months from toclay.
File be consigned to record room atter due compliance.

Let, a scannec copy of the judgment and the order-cheat be senl

(o Computer Branch for uploading, 2s per procedure. |‘
(L
(RAJINDER KUMAR)
scJcum-RC (West), THC
Delht: 05.07.2020

Scanned with CamScanner



RC (West), THC:09.07.2020
RC/ARC N0.26202/2016
Sanjay VS, Veeha Bhal

(Through V/C Cisco-Webex)
09.07.2020

At12:30PM to 12:50 PM
Sh. Aridarnan Singh Chaema, Ld. Traines Judys.

Presert :
sh Arll Fanwar, Ld. Ceunsel for the petitiorer.

Sh. Rakesh Srivastava, Ld. Counsel for the respondent,

F.A heard panly.

Acjournment is souynt by the respendent 1o complete his

arguments Same is not opposed.

e listed for remaining argumeats on 22.08.2020. A

ccanned copy of crder-sheel he sent to the Coordinalof of

Computer Branch for uploaling it un the website, 23 per

mocedure. {ﬂ [
|-
(RAJINDER KUMAR)

sCJ-cum-RC (West), THC
Delhi: 09.07.2020

Scanned with CamScanner



CS No. 106572019
Rakesh Kashyap VS. Maya Devi
(Through V/C Cisco-Webex)
C9.07.2070
AL12.52 PM_ 12 01:00 FM

Presert: Sh. &ridzamen Singh Cheemg, Ld. Trainee Judge.
S Naveon, Ld. Counsel for the plaintiff.
None for the defendant
As per the Reader of the Court, therg is no contact number
ner any E-mail number of the defendant /7 Counsel I= found.
The staff is again directed to check thoreurhly the record

and make sll efforts to join the defendam 2= ona landine

numbher e montinasd sun tha Vel clesme . _ _ 2 o i
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